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to 600 ml of mifk every day during
first year. Moreover, breast feeding
has a degree of contraceptive effect, .

UNICEF and WHO are concerned
over the alarming hazards of bottle
feeding ang indiscriminate sale of
baby foods. A regulatory code draft-
ed by WHO will be discussed in its
forthcoming Genera] Assembly. Ac-
cording to the news report appearing
in the Times of India dated 18-4-1981,
objactive of the Indian Code is to
preserve breast feeding in rural areas
and arrest further in roads of baby
food in urban areas.

Manufacturers are disregarding ex-
pert opinion about baby foods and
have continued with their propaganda
with additional vigour.

I request the Government to make
a statement on the floor of the House
about the steps it contemplates to
take to remove all the loopholes which
are lkely to be in the code drafted
by WHO, stop production of the arti-
ficial baby foods which are eating into
the meagre incomes of poor peaople
and increase the nutrition standard of
pregnant and feeding mothers.

(vi) LOSSES SUFFERED DUE TO HAIL-
STORMS TORNADO, ETC. IN VARIOUS
PARTS OF THE COUNTRY AND NEED FOR
RELIEF MEASUREg THEREFOR.
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(vii) STEPS TO REDRESS PROBLEMS OF "
NON-TEACHING EMPLOYERS OF TUNI-
VERSITIES.

SHRIMATI GEETA MUKHERJEE
(Panskura): Mr. Deputy-Speaker, Sir,
I rise to point out the plight of about
7 lakh non-teaching employees of 120
universities/deemed {o be universities
and 7000 colleges all over India. Some
of their important problems and de-
mands are as follows:—

Presently, they are not allowed
any security of service under any
law of the country. Thus very much
sense of insecurity is prevailing in
the universities and colleges so far
as these employees are concerned.
Therefore, their demand is that they
should pe eovered by the Industrial
Disputeg Act,

Secondly, there is no parity in the
pay scales of the non-teaching em-
ployees. These differ from State to
State, university to university, college
to college and from category io cate-
gory. In the case of teachers, their
pay strlucture is framed by the UGC
and is modified every five years. Thus
they demand that the Parliament
should amend the UGC Act to in-
clude the non-teaching employees:
under the jurisdiction of UGC so far
ag pay structure of non-teaching em-
ployees is concerned.

Thirdly, the UGC provide funds
for the welfare scheems for teachers
and students in the universities and
colleges while the non teaching mf!"
is altogether neglected under the:
pretext that the State Government
would ook after their interests. But.



